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Scheduled Castes and Scheduled
Tribes candidates, other things being
equal
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RE: MOTION FOR ADJOURNMENT
12 hrs.

Mr. Speaker: The House will now
take up

Shri Anthony Pillai (Madras
Worth): Sir, I rise to a point of order.
1 gave notice of an adjournment
motion with regard to the theartened
wtrike in the Hindustan Aircraft
factory. May I know whether you
are admitting that adjournment
motion?
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Mr. Speaker: 1 would like to re-
peat one thing for consideration and
adoption by hon. Members. This hon.
Member has given a notice relating
to some strike which has been going
on or threatened for three years sinee
1954 in the Hindustan Aircraft
Factory. He has asked the question
as to why Government has not settled
that matter. Therefore, he has said,
1t 1s a matter of urgent importance
I refuse to accept that a matter which
has been pending since 1954 is of
such an urgent nature that further
business of this House today ought to
be stopped and preference given to
this I do not deny there may be
other methods but adjournment
motion 15 not the method. I ruled
this out.

Now, the hon Member wants to
raise 1t here evidently to satisfy these
people He can tell them so, and he
thinks 1t 13 enough if he raises it on
the floor of this House. I do not want
that any hon. Member should bring
up an adjournment motion which 1
have already disallowed. If he feels
that there are legitimate grounds for
me to change my opinion, I shall
bring it up the next day if during the
day he satisfies me that my original
opinion was wrong.

I commumcated this, and as if noth-
ing has been done he gots up and says:
“I want to know what has happened.”
What happened was that I disallowed
it and also sent 1t for his information.
I am really sorry that hon. Members
should make light of the time of the
House Every minute we are spend-
mg hundreds of rupees so far as the
House 1s concerned. Let us get through
the work quickly

Shri Anthony Pillai: Sir, on a point
of explanation

Mr. Speaker: There is no point of
order nor any point of explanation in
this

Shri Anthony Pillai: Sir, f 1 may
be permitted to make a remark, the
point that I raised is this. Apart from
the threatened hunger-strike, the
dispute is governed by the Industrial
Disputes Act the Government is
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required to give reasons if a dispute
is not referred to a Tribunal

Mr. Speaker: 1 am not concerned
with all that So far as an adjourn-
ment motion is concerned, the matter
must not only be of public impor-
tance but i1t must also be of recent
occurrence. It 1s not of recent occur-
rence here. It is three years old.
Therefore, it can be decided leisurely.
Everyday such a thing happens. This
dispute has been going on for so
many years. Therefore, hon. Mem-
bers would kindly study the rules
once again. I do not say that any
wrong must go without a remedy if
there is a wrong, but this is not the
remedy.

PAPERS LAID ON THE TABLE

NOTIFICATION ISSBUED UNDER ALL INDIA
ServICcES ACT

The Minister of State in the Minis-
try of Home Affatrs (Shri Datar):
Sir, I beg to lay on the Table, under
sub-section (2) of Section 8 of the
All India Services Act, 1851, a copy
of Notification No. S.R.O 3701, dated
the 23rd November, 1857, making
certain amendments to the All India
Services (Provident Fund) Rules,
1955. [Placed wm Library. See No.
LT-399/57].

Lok SaHavax SeENA RuLes

The Deputy Minister of Defence
(Sardar Maljithia): Sir, I beg to lay
on the Table, under sub-section (3)
of Section 11 of the Lok Sahayak
Sena Act, 1956, a copy of the Lok
Sahayak Sena Rules, 1957, published 1n
Notification No. S.R.O 385, dated the
21ist October, 1957 (Placed in Library
See No. LT-400157).

SYATEMENT CORRECTING REPLY GIVEN
TO A QUESTION

Sardar Majithia: Sir, I beg to lay
on the Table a copy of the statement
correcting the reply given on the 25th
July, 1857, to a supplementary on
Starred Question No. 334, regar..ng
the Air Force College, Begumpet.

28 NOVEMBER 1957

on the Table 20.44

Statement

In reply to the first Supplementary
Question ariting out of Starred Ques-
tton No 334 for 25-7-57, by Shri
M. R. Knshna, whether certain Sec-
tions of the Academy were shifted
back to Begumpet after experiencing
certain difficulties in shifting them to
Jodhpur, I had, inter alua, stated thar
the training school was still there but
1t imparted training on Jet aircraft
only

2. In reply to the next supplement-
ary Question by Shri B. S Murthy
who wanted to know the necessity
for the change, I had stated that:

“Previous to this we had piston
engine aircraft and also jet air-
craft at Begumpet and piston
engine aircraft at Jodhpur. We
have now separated the two and
this will result in better facilithes
for training.”

3. The information given in answer
to these supplementaries needs revi-
ston. The correct answer to the first
supplementary question should read
that the Training School at Begumpet
imparted training on Transport alr-
cratt only, and the answer to the next
supplementary question put by Shn
B S Murthy should read as under:

“Previous to this, basic training
on piston aircraft was given at
Begumpet and Jodhpur. We have
now concentrated this training at
Jodhpur, and traning on trans-
port aircraft at Ijegumpet. This
will result in befter facilities for
training.”

CustomMs DuTiEs : HAWBACK (GALVA-
N1aep IroN Wirk Probducrs) RuLes

The Deputy Minister of Finance
(Bhri B. B, Bhagat): Sir, 1 beg to
lny on the Tab's, under sub-section
(4) of Section 4%-8B of the Sea Customs
Act, 1878, a ¢opy of the Customs
Duties Drawback (Galvanised Iron
Wire Products) Rules, 1957, published
m Notification No S. R. O. 3430,
dated the 28th October, 1957. [Placed
wn Library. See No. LT-402/57.)





